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family. The little children are crying for their father.
They say, ‘what is the fault of our father that he is not
coming back’.

So, kindly look at it very seriously and do something
and let us know.

MR. DEPUTY-SPEAKER : We have hardly ten
minutes more for this at our disposal.

it Depends on your cooperation. The moment is
10 o’ clock, we will take up the next item,

[Transiation]

SHRI CHHEDI PASWAN (Sasaram) : Mr. Deputy-
Speaker, Sir, | want to draw the attention of the House
to a matter of urgent public importance linked with the
people of Bihar living below the poverty line. The
monthly quota of levy wheat, rice, sugar, kerosene oil
and coal alloted to Bihar falls short of its requirement,
Although the attention of the Central Government was
drawn to this problem by the Blhar Government, yet no
Increase has been effected In its monthly quota. it is
causing great distress to the consumers, particularly
those living below the poverty line.

MR. DEPUTY-SPEAKER, Sir, | would request the
Central Government to increase the monthly quota of
Blhar as per its requirement.

[English]

MR. DEPUTY-SPEAKER : Your names are there In
the list. | call Members according to the list. You need
not have the least apprehension and we go on with this
upto 1 o' clock. You have to accommodate yourselves
within that period.

SHRI ANNA JOSHI (Pune) : Mr. Deputy-Speaker,
Sir, | may be permitted to raise the following urgent
matter of public importance.

The Government has issued eviction notices to the
jawans of Border Security Force, who at present are
facing the militants holed-up in Chrar-é-Sharif in
Kashmir, to vacate the Government accommodations
given to them In Delhi.

| am sure that this House will agree with me that
these jawans who have to concentrate and stay alert to
avert any unpleasant situation are being deliberately
distracted dus to the notices issued by the Urban
Development Ministry. If the jawan concentrates on his
housing problem and- his family's weltare then he is not
performing his duty for which he may face punishment
and if he does not then his tamily may be forcibly
evicted and brought on road.

|, therefore, through you, urge upon the Government
to take necessary and suitable steps, so that these
brave jawans can serve the nation whole-heartedly
while their home front Is safe and intact.

[Translation]

SHRI RAM NAIK (Mumbai North) : Mr. Deputy-
Speaker, Sir, the New Greatar Textile Mill .n Bombay
was completely destroyed in a devastating fire on Friday,
April 28. It has rendered thousands of laboures
unemployed and has also caused loss to the tune of
crores of rupees. Rumours are afloat among trade
uninrs and newspapers that perhaps It was a case of
arson. In case the mill is closed, the land would fetch
a tidy sum of Rs.200 crores to the owners.» BIFR is
looking after the management of the Mill. | would urge
the hon. Minister not to grant permission for the sale of
the land and efforts should be made to run the mill with
the cooperation of trade unions. An enquiry should be
conducted to ascertain the causes of the fire and the
hon. textile Minister should make a statement in this
respect.

SHRI RAM PRASAD SINGH (Vikramganj) : Mr.
Deputy-Speaker, Sir, | want to draw the attention of the
hon. Coal Minister towards the districts of Buxar, Rohtas,
Aurangabad and Bhojpur. There is an acute scarcity of
Petrol, Diesel and Cooking gas in these backward
districts and the consumers are fleeced by the
shopkeepers.

[English]

MR. DEPUTY-SPEAKER : Regarding the shortage
of petroleum products, the hon. Minister will make a
statement at the appropriate time. Anyhow, since your
name Is listed here, so | have called your name.

[Translation)

SHRI RAM PRASAD SINGH: Talks to provide a
cooking gas agency in Vikramganj were held several
times but the same have not been materialised into
action so far. In first instance, an agency should be
allotted to a harijan and thereafter some agencies may
be allotted in the general category remove the shortage
of cooking gas.

[English]

SHRI V. DHANANJAYA KUMAR (Mangalore): Hon.
Deputy Speaker, it Is quite unfortunate that the NABARD
has refused to provide refinance facility to the State of
Karnataka. The matter was raised in the Rajya Sabha
the other day. Again, with a heavy heart, | am saying
that the Finance Minister has said that he cannot do
anything in the matter. He has put the blame on the
State Government, saying that the State Government
has Introduced the interest waiver shceme. | would like
to know the stand of the Government regarding the
farming community which has the pride of producing
185 million tonnes of foodgrains. We are claiming that
we have become self-sufficlent in the matter of
foodgrains. Unless the NABARD continues the refinance
to the State of Karnataka, it will be very difficult for the
farming community to avail the loan facility, | would, like
to know, what is the stand of the Government towards



